In Re:
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Before the Hon'ble National Green Tribunal

Principal Bench, New Delhi

Original Application no. 624 of 2023

News item published in The Tribune dated 28.09.2023 titled "Hills
'vanish' as illegal Mining rampant in BEET area"

Reply / Status Report of respondent no. 3 i.e. Member Secretary, Punjab
Pollution Control Board through Er. Anuradha Sharma, Environmental
Engineer, Regional Office, Rupnagar in compliance to order dated
11.03.2024.

Respectfully Showeth,

1.

That the above mentioned case is pending before the Hon'ble Court for adjudication.
During the hearing of the case on 11.03.2024 it was observed by the Hon'ble
Tribunal that environmental compensation for violation of pollution control norms
has been imposed by the Punjab Pollution Control Board (PPCB) against the stone
crushers but no environmental compensation has been imposed on any violator who
has caused environmental damage by carrying out illegal mining in forest and
mountain area concerned. PPCB has sought time to file action taken report in this
regard. The relevant extract of paras no. 3 & 4 of order dated 11.03.2024 are
reproduced below for kind perusal and reference:
"3. The PPCB has also filed the response on 06.03.2024 disclosing
the action for imposition of Environmental Compensation (EC)
against 13 named stone crushers. It is not in dispute that EC
has been imposed by the PPCB for violation of the pollution
norms by these stone crushers but no EC has been imposed on

any violator who has caused environmental damage by
carrying out illegal mining in the forests and mountains area

concerned.
4. Learned Counsel for the PPCB has sought time to file the action

taken report disclosing the action for imposition of EC against
the persons responsible for illegal mining and consequential
environmental damage. Let the same be filed at least one week
before the next date of hearing by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and
not in the form of Image PDF.”
That in compliance to order dated 11.03.2024, it is respectfully submitted that in
compliance to an order dated 26.02.2021 passed by the Hon'ble Tribunal in OA no.
360 of 2015, the CPCB had issued directions u/s 5 of the Environment (Protection)
Act, 1986 to the States with regard to the development of the mechanism for
assessment and recovery of compensation as per the mandate of the above orders
of the Hon'ble Tribunal.
That in compliance to the above directions of CPCB, the Directorate of Environment
& Climate Change, Department of Science, Technology & Environment, Government
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of Punjab has formulated the Ac@rsPﬁn to evolve appropriate mechanism for
assessment and recovery of compensation for illegal sand mining and utilization of
recovered compensation for restoration of environment in consultation with the
Mining Department and PPCB. The relevant contents of the Action Plan relating to

the Assessment and Recovery of compensation are reproduced herein below: -

Assessment & Recovery of Compensation

() The State of Punjab shall follow Approach-2 for assessment of compensation
to be recovered for violation of norms for mining, as directed by Hon'ble
National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015.

(i) The Department of Mining & Geology, Punjab shall assess the compensation
to be recovered for violation of norms for mining, as per Approach-2 as
mentioned at Sr.No. (i).

(i)  Department of Mining and Geology, Govt. of Punjab shall prescribe criteria for
judging the Risk Factor (RF) on the basis of severity of the impact as mild,
moderate, significant and severe depending upon the factors suggested by
the CPCB in its report dated 30.01.2021. It shall also prescribe the criteria for
assessing the market value of the material per (MT or m3) based on
applicable market price of the mined material.

(iv)  The action against the vehicles used in illegal sand mining shall be taken as
per the directions notified by Department of Mining and Geology vide Order
No834176/2020/6BSN-DC-RIA dated 12.06.2020, in compliance of Hon'ble
NGT order dated 19.02.2020 in O.A. No. 360/2015.

That as per the provisions of the Action Plan, the Department of Mines & Geology,
Punjab has to assess the compensation to be recovered for violation of norms of
mining as per Approach 2 mentioned and explained in the Action Plan. As per Action
Plan, the recovered compensation shall be kept in a separate account with the
Department of Environment / Punjab Pollution Control Board and utilized for
restoration of environment. A copy of said action plan as furnished to the CPCB by
the Directorate of Environment & Climate Change vide letter no. DECC/2021/640
dated 29.09.2021 is enclosed herewith as Annexure —A for kind perusal.

That necessary action for imposition and recovery of environmental compensation
has to be taken by the Mining Department in accordance with the provisions of the
Action Plan Mining Act and other relevant rules of the department. The issues with
regard to the imposition and recovery of Environment Compensation were further
discussed and decided during the meeting held on 26.12.2023 between the officers
of the Punjab Pollution Control Board and Mining Department under the
Chairmanship of Chief Engineer / Drainage-cum-Mining and Geology. During the said
meeting, it was decided that with regard to the recovery of pending payments, the
Mining Department may take appropriate action against the stone crushing units
under the Mining Act and other relevant rules of the department. The Punjab
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Pollution Control Board vide letter no. 12280 dated 22.02.2024 has brought the
minutes and decisions of the meeting held on 26.12.2023 under the Chairmanship of
Chief Engineer- Drainage —cum- Mining and Geology to the notice of The Director,
Department of Mines and Geology with request to issue instructions in this regard to

the officers / officials of the department. A copy of the letter no. 12280 dated
22.02.2024 is enclosed herewith as Annexure-B.

That it is pertinent to mention here that the Office of Executive Engineer-cum-
District Mining Officer, Drainage Division, Sri Anandpur Sahib vide letter no. 8049-50
dated 12.03.2024 has informed the Regional Office of the PPCB, Rupnagar about the
recovery of compensation imposed upon the stone crushers. From the perusal of the
Recovery Notices and the Order of Assessment forwarded along with said letter, it is
observed that compensation for illegal mining has already been imposed by the
Executive Engineer-cum-District Mining Officer, Drainage Division, Sri Anandpur
Sahib upon 13 no. of stone crushers named therein, as per methodology devised by
CPCB, which has been clearly spelled out in Action Plan. A copy of letter no. 8049-50
dated 12.03.2024 is enclosed herewith as Annexure — C.

That environmental compensation for illegal mining and for damage to environment
in accordance with Polluter Pays Principle evolved by the CPCB in compliance to
order dated 26.02.2021 of this Honble Court passed in OA no. 360 of 2015 has
already been imposed by the Executive Engineer-cum-District Mining Officer,
Drainage Division, Sri Anandpur Sahib as explained above. Hence, further action for
imposition by PPCB is not required.

8. That the status report is hereby submitted in compliance to order dated 11.03.2024
for kind perusal and consideration of the Hon'ble Tribunal,

Submitted by
Date: 3/5/‘)?662”

Place: W ( 7’9

ERvironmental Engineer

Punjab Pollution Control Board
Regional Office, Rupnagar

(On behalf of respondent no. 3)
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Annexure - A

Directorate of Environment and Climate Change

Department of Science Technology and Environment
Govt. of Punjab

To

The Chairman,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

Letter No. DECC/2021/ £Yo
pate: 29 /09/2021

Subject: Direction under section 5 of The Environment (Protection) Act, 1986 regarding
development of mechanism for assessment and recovery of compensation as per
Hon’ble NGT order dated 26.02.2021 in OA No. 360/2015-reg.

This has with reference to your office letter no. CPCB/IPC-II/NGT-OA(360/2015)/
2021/2053 dated 11.06.2021 addressed to Secretary, Department of Science, Technology &
Environment, Govt. of Punjab on the subject cited above.

In compliance of the directions issued by CPCB vide above referred letter, Action
Plan to evolve appropriate mechanism for assessment & recovery of compensation for illegal sand
mining and utilization of recovered compensation for restoration of environment prepared in
consultation with Mining Department and Punjab Pollution Control Board is enclosed herewith for

your information & kind consideration please.

DA/As above. @ﬂ"“
01 Direct‘g__r\
S\ \X)

e

Academic Block, MGSIPA Complex, Adjoining Sacred Heart School, Sector-26, Chandigarh-160019,
Website: decc.punjab.gov.in, Email: garg |pardeep@rediffmail.com , Phone No. 0172-2792049; 2794049
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Endst NO._Q&((/ZOZ,/gL{I Datezg{o? / 2"2/

A copy of the above is forwarded to Private Secretary to Principal Secretary to Govt.
of Punjab, Department of Science, Technology & Environment (DSTE) for the kind information of

PSSTE.
g B
Endst No_&ﬁ/zoz 1/6\{2 - é L{\3 Dateé%ﬂ%céﬂoz; “\\\/

A copy of the above is forwarded to the following for their information and
implementation of Action Plan for assessment and recovery of compensation for illegal sand mining
and utilization of recovered compensation for restoration of Environment:

1. The Director, Mining, Department of Water Resources, Punjab.
2. The Chairman, Punjab Pollution Control Board, Patiala. @ﬂ-’*/

‘(ﬂ, Directo
Ny

Academic Block, MGSIPA Complex, Adjoining Sacred Heart School, Sector-26, Chandigarh-160019,
Website: decc.punjab.gov.in, Email: garg_pardeep@rediffmail.com , Phone No. 0172-2792049: 2794049
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Action Plan for assessment & recovery of compensation for illegal sand mining
and utilization of recovered compensation for restoration of environment

A. Assessment & Recovery of Compensation

(i)

(ii)

(iii)

(iv)

The State of Punjab shall follow Approach-2 for assessment of compensation to be
recovered for violation of norms for mining, as directed by Hon’ble National Green
Tribunal vide order dated 26.02.21 in O.A. No. 360/2015. The operative part of the
said orders is attached as Annexure-l,

The Department of Mining & Geology, Punjab shall assess the compensation to be
recovered for violation of norms for mining, as per Approach-2 as mentioned at Sr.
No. (i).

Department of Mining and Geology, Govt. of Punjab shall prescribe criteria for judging
the Risk Factor (RF) on the basis of severity of the impact as mild, moderate, significant
and severe depending upon the factors suggested by the CPCB in its report dated
30.01.2021. It shall also prescribe the criteria for assessing the market value of the
material per (MT or m3) based on applicable market price of the mined material.

The action against the vehicles used in illegal sand mining shall be taken as per the
directions notified by Department of Mining and Geology vide Order No.
834176/2020/6BSN-DC-RIA dated 12.06.2020, in compliance of Hon’ble NGT order
dated 19.02.20 in O.A. No. 360/2015. A copy of the order is attached as Annexure-Il.

B. Utilization of Compensation

(i)

The recovered compensation shall be kept in a separate account with the Department
of Environment/ Punjab Pollution Control Board and utilized for the restoration of
environment, on the recommendations of District Environment Committee and with
the approval of Administrative Secretary, Department of Environment, for the
following activities:

(a) Restoration of environment damage caused due to illegal mining
(b) Carrying out detailed basin level studies

(c) Development of infrastructure for Air and Water quality surveillance and
monitoring

(d) Remediation of contaminated sites
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(h)

(i)

(k)
(1)

(m)

340

Specific investigations and studies with regard to environment and ecology.

Carrying capacity assessment for ecologically and environmentally sensitive &
critical areas, including hiring of Experts/Consultants for specific purpose and
period.

R & D activities with regard to new technologies, clean technologies, etc.

Augmenting and strengthening of laboratory network in-terms of manpower
and logistics.

Payment of honorarium in compliance of Judicial Orders of the Courts and
Tribunal.

Specialized studies on accidental spill areas, health impact assessment,
recalcitrant pollutants, etc.

IEC activities.
Studies as directed by Hon’ble NGT
Inventorization of sources of pollution

Any other scientific and technical matter which may arise as a contingent
matter.”
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Annexure-|

A. NGT Order dated 26.02.2021 in O.A. No. 360/2015 and CPCB directions dated
11.06.2021

(i) The Hon’ble NGT vide order dated 26.02.2021 in O.A. No. 360/2015 has accepted the
report of the CPCB and directed that the following scale of compensation calculated
with reference to Approach-2 be adopted by all the States/ UTs. The Approach-2 is
demonstrated by following formula:

- Table No. 01 j
Permitted | Total Excess | Exceedance | Compensation Charge ‘
Quantity Extraction  Extraction  in (In Rs.)

I (in MTor m?)  (in MT or (in MT or m?®) | Extraction:

- L) | | _ o

| D * (1+RF + DF)

X Y | 22 Y-X ‘ Z/X
; Where D = Z x Market

Value-of the-

material-per-MT-or-m3

| DF=0.3ifZ/X=0.11to

| 0.40

DF = 0.6 if Z/X = 0.41 to
| | 0.70

| | DF = 1ifZ/X >= 0.71

RF =0.25, 0.50. 0.75, 1.00
(as per table 2)
EF: Exceedance Factor, RF -Risk Factor, DF- Deterrence Factor

“Till such time as data and information for a comprehensive NPV is worked out in a site
specific manner to account for all (or atleast the major) ecological damages, a simplified NPV,
proxied on the market value of the illegally extracted amount may be computed. In this case
the NPV approach would imply that the total benefits from the activity of sand mining (as
represented by the market value of the extracted amount) be deducted from the total
ecological costs imposed by the activity. In the absence of data on benefits and costs
separately, we recommend a modification of the formula as shown below:

Total Benefits(B) = Market Value of illegal extraction: D (Refer Table 1)
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Total Ecological Costs (C) = Market Value Adjusted for risk factor: D x RF (Refer Table1).

For present purposes, it is assumed that the Benefits would accrue only in the first year (in
which the extraction of the illegally mined material takes place), while the ecological costs
would continue to be felt over a period of time. NPV is to be calculated for a period of 5 years
on the net value, Z (C-B), at a discount rate ranging from 8%-5%, varying in inverse with the
risk factor. Thus, where the highest risk factor (say 1) is applicable, the discount rate
applicable would be the lowest (say 5% in this case).”

Final recommendation is as follows:

“Thus, it is recommended that the annual net present value (NPV) of the amount arrived at
after taking the difference between the costs and the benefits through the use of the above
approach, may be calculated for a period of 5 years at a discount rate of 5% for mining which
is in a severe ecological damage risk zone. The rationale for levying this NPV is based on
expert opinion that reversal and/or restoration of the ecological damages is usually not
possible within a short period of time and rarely is it feasible to achieve 100% restoration,
even if the sand deposition in the river basin is restored through flooding in subsequent
years. The negative externalities of the mining activity are therefore to be accounted for in
this manner. Ideally, the worth of all such damages, including costs of those which can be
restored should be charged. However, till data on site-specific assessments becomes
available, this approach may be adopted in the interim. In situations where the risk
Categorization charged. However, till data on site-specific assessments becomes available,
this approach may be adopted in the interim. In situations where the risk categorization is
unavailable or pending calculation, the following Discount Rates may be considered:

Table:2
Severity | Mild | Moderate ' Significant ' Severe
| Risk Level | 1 [2 | 4
RiskFactor [ 025 1050 0.75 1.0
Discount  [8%  [7%  [6%  |5% |

The calculation given in the report is as follows:
“Compensation Charge (Scenario Il - explicit accounting of NPV)

Market Value of lllegally Mined Material (D) 5000 x 400 = 2000000/-
(Assumed value)

Annual Value of Foregone Ecological Values D x RF = 2000000/-

4|Page



343

Present Value of Foregone Ecological Values (@ 5% discount rate and over 5 years)

PV =31 (D x RF)

(14r)!

= $(2000000) + (2000000) + (2000000) + (2000000)+ 2000000)
(1+0.05)* (1+0.05) (1+0.05)°  (1+0.05)F (1+0.05)°

= Rs. 86,58,953/-

Net Present Value (after netting out market value of illegally mined material) - i.e., Total
Compensation to be levied = NPV=PV-D

= Rs. 66,58,953/-

(ii) CPCB in report dated 30.01.2020 submitted to the Hon’ble NGT has reported that the
risk factor accounts for the extent of severity of damages using a four-point scale of
mild, moderate, significant and severe risk. Till the time that detailed basin level
studies are carried out, this risk factor can be judged on the basis of the state
department’s assessment of the ecological fragility of the river basin concerned based
on a priori knowledge of the circumstances. Further, as per the report market value
of the material per (MT or m3) will be based on applicable market price of the mined
material.
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Annexure-Ii

General Order

Subject: Recovery of compensation and other penalties for release of vehicles/
equipment as per orders of Hon’ble National Green Tribunal dated 19.02.2020.

The Hon’ble National Green Tribunal (NGT) had directed the State of Punjab vide
their order dated 31.01.2019 passed in O.A. No. 767 of 2018 to take action in prohibiting mining
activities within the river bed, stop illegal extraction and transportation of river bed material,
recover compensation for violations and take action against the vehicles involved in such
activities. The operational part of above orders is as under:

“6. We accept suggestions and direct that the State of Punjab and its authorities
to take action in accordance with above suggestions prohibiting mining activities within the river
bed, stop illegal extraction and transportation of river bed material, recover compensation for
violations and take action against the vehicles used, establish check posts at suitable sites,
conduct survey of river eco systems, take steps for protection of such river stretches, have
demarcation of the mine lease areas with pillars/fencing with geo-referencing, the raw material
be accounted for and working of stone crushers duly requlated in accordance with the carrying
capacity of the area, which may be duly assessed, prepare restoration plan of the river eco
systems and execute the same within the stipulated time, preferably three months. Action be
taken against the erring officers who allowed the illegal mining, preferably within three months.
Compliance of these directions be overseen by the Chief Secretary, Punjab which should be
included in the report to be furnished to this Tribunal on personal presence of the Chief Secretary
on 07.03.2019 in Original Application No. 606/2018, Compliance of Solid Waste Management
Rules, 2016. In the light of monitoring, the Chief Secretary may consider issuing appropriate
directions for restitution and also to prevent repetition of any such illegal activity in future.

7. The Committee constituted vide order dated 22.10.2018 may make an
assessment of the damages to be recovered, keeping in mind the principles laid down in some of
the judgments of this Tribunal on the subject. The compensation should be deterrent so as to
render illegal activities unprofitable. The vehicles involved may not be released unless 50% of the
showroom value of the new vehicle is recovered. The damages should include not only the cost of
the illegally mined material but also for damage to the environment and for deterrent affect and
for the cost of the ecological services forgone forever.”
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However, on the review application filed by State of Haryana in O.A. No. 44/2016
(Mushtakeem vs MOEF&CC & Ors) in| the Hon'ble NGT submitted that with the scale of
compensation laid down by the Tribunal, the vehicle owner do not find it profitable to come
forward and take the vehicles unless the scale of compensation is reduced. In terms of order of
the Tribunal, if the show-room value of a truck is said to be around Rs. 30 lacs and 50% thereof
comes to Rs. 15 lacs is to be deposited for release of every seized vehicle, there may be many
vehicles which may be of much lesser value, in which case nobody may come forward to take
such vehicles.

Having regard to the above practical difficulty, the Hon’ble NGT modified the
above orders on 19.02.2020 and has directed that the amount compensation for damage to the
environment shall be charged as follows:

Table 1
| sr. | Cate‘gory of Vehicle D _ Penal-f;
No. Amount |
| 1. | VehicIes/Eqn.;i_bments/lés;:cavators with showroom value moré | Rs. 4 lacs
than Rs. 25 lacs and less than 5 years old.

2 .'__'._VehicIés/’Eﬁu—m;ri_éHts_/Excévators with showroom value more Rs. 3 lacs

' than Rs. 25 lacs and more than 5 years but less than 10 years old.
I Sl = ! I |
] 3 | For the remaining Vehicles older than 10 years/ Equipment’s / Rs. 2 lacs

| Excavators which are otherwise legally permissible to be

. | operated and not covered by Serial No. 1 and 2.

Note —1I: On repetition of the offence by the same ve‘HricIe/ equi;;ment, Order dated
31.01.2019 will be applicable.

' Note — II: The opt_i_én of reléas_éﬁa_y be available for'_z;_pé'riod of one month from
the date of seizure and thereafter, the vehicles may be confiscated and auctioned.

Hon’ble NGT also made following observations:

1. It was clearly held that any private contract between a financer and a debtor cannot affect
the States sovereign power protect the environment and take incidental coercive
measure for enforcement of rule of law. Lien of the State will override any private
interest.

2. Further, the above compensation regime will be over and above any existing Rules or
provisions the amount collected may be remitted to the State PCBs/PCCs for being utilized
for restoration of the environment.
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In view of the above stated orders of the Hon’ble NGT it is directed as under:

A. That all the District Mining Officers/ Mining Officers (DMOs/MOs) posted in the Districts
shall not release any vehicle seized on account of illegal mining/ illegal transportation of
mineral (as mentioned in Chapter VII of PMMR-2013) unless owner of such vehicle
deposits the amount of compensation as stated in Table:1 above along with price and
royalty of the mineral as per State Rule, 2013 within a period of 30 days from date of
seizure of such vehicle. Failing which the vehicles may be confiscated and auctioned.

B. The DMOs/ MOs shall take note that the age of vehicle will be reckoned on the date of
seizure from date of purchase mentioned on the Registration Certificate. Further, a
vehicle with a valid registration (the validity of which has not expired) can be logically
considered to be a vehicle that is allowed to ply. In case of any ambiguity regarding
permission to run the vehicle that is more than 10 years old, a report can be obtained in
this regard from the Transport Department.

C. A systematic record will need to be maintained for all vehicles released in pursuance of
this order to apply the rule regarding release if this vehicle is seized a second time as per
following:

Date of seizure of vehicle/ equipment

Place of seizure

The registration number of the vehicle

Date of registration of vehicle/ equipment’s

Engine No. of vehicle/ equipment’s

Name, Address & Phone Number of Vehicle owner

Showroom value of the vehicle/ equipment

Amount of penalty for environmental damage as per orders of Hon’ble NGT
Date of release of vehicle/ equipment

e WM

10. Any other information needs to be recorded.

D. The amount of compensation shall be deposited as a separate challan making clear the
details so that the said amount can be transferred to the PPCB in the related head/
account.

This order shall come into force with immediate effect.

Kumar Rahul, IAS
Secretary-cum-Director,
Mines and Geology
Punjab, Chandigarh
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Endst. No. 890 Dated: 12.06.2020

1. Acopyoftheabove is forwarded to Chairman PPCB for information and necessary action.
He is requested to give detail of account/ head so that the amount collected toward
environmental compensation as per orders of Hon’ble NGT may be remitted to the State
PCBs/ PCCs for being utilized for restoration of the environment of the area damaged due
to illegal mining. He is also requested to make required arrangements for the use of the
said amount specifically for restoration of mining area damaged due to illegal mining.

2. A copy of the above is forwarded to all Deputy Commissioners, Punjab for information
and necessary action.

3. A copy of the above is forwarded to all Senior Superintendent of Police, Punjab for
information and necessary action.

4. A copy of the above is forwarded to Superintending Engineer Mining Circle No. 1 & 2, all
Executive Engineer-cum-District Mining Officers and Mining Officers for necessary
compliance.”

Executive Engineer/ Mines (Works)
For Chief Engineer/ Mines
Department of Mines and Geology
Punjab, Chandigarh
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s W vy, evegr A,
Phone no. 0175-2301 1832

Annexure - B

; b Lifosty|
4. ulemprp 1700 N Envlrgncrr\’%t

W LiFE

e-mall : msppch@gmail.com

Y1) \ 990

Registered / E-maj| fieft_2e\dey

To

The Director,

Department of Mines & Geology,

65-B, Phase-7, Industrial Area,

Sector 73, SAS Nagar.
Subject: . Minutes of meeting dated 26.12.2023 held under the chairmanship of Chief Engineer

/ Drainage-cum-MlnIng and Geology. ”

In reference to the meeting held under the Chairmanship of Chief Engineer / Drainage-

cum-Mining and Geology regarding discussion of various issues related to stone crushers on
26.12.2023, it is to inform you as under; -

1. Central Pollution Control Board vide letter no. 2021/2053 dated 11.06.2021 issued certain

directions wherein action plan for 'ASSESSMENT / RECOVERY OF COMPENSATION FOR ILLEGAL
SAND MINING AND UTILIZATION OF RECOVERED COMPENSATION FOR RESTORATION OF
ENVIRONMENT' has been circulated (Copy enclosed). In the said document, it is clear that the
Department of Mining and Geology shall asses the compensation to be recovered for violation of
norms of mining as per Approach-2 mentioned at Annexure no. 1. As such, the Department of
Mines and Geology is to impose Environment Compensation onto stone crushers for illegal
procurement of raw materials as per the document of CPCB as mentioned above,
2. Regarding recovery of pending payments, the Mining Department may take appropriate action
against the stone crushing units under the Mining Act and other relevant rules of the department.
3. Mining Department is issuing online registration certificate without any signature of the Competent
Authority and without mentioning units with the quantity allowed for mining. As such, proper
registration certificate is required to be issued by the Mining Department with proper
authentication / sighature and quantity to be mined with appropriate units.
The above is for your kind information and passing the instructions to the officers /
officials of your department, please. Further, it is requested to provide the details of the FIRs lodged
against the stone crusher as well as Environment Compensation imposed by your department for illegal

mining w.r.t the OA no. 624/2023 pending in the Hon'ble NGT.

oo

%c m&mﬂ
Endst. No |20 8 |

Dated _A,l%_zih_ ’
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Rupnagar w.r.t. his office note dated 14.01.2024 for information.

S\

AL V?M

Member SecrLta
¢ Ks
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RELC ¥ NOTI
No.. 284-86/R natica Date:-. 06.03,2024
To,
Sat 5ahib Stone Crusher,
Vill. Haripur, sub. Teh. Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No. 1467-68, Dated 07.11 3072 | & [ No. 828-89, Dated 02.02.2024 |
& [ No. 812-13, Dated 02.02.2024 I with the Total Quantity of 20,569,380 cfe

S-Notice No. [ No. 647, Dated 29.01.2024 I, with the Total Amount of Rs. 97,04,331/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 11.31,34,850/- | Eleven Crore Thirty-One lakh
Thirty-four Thousand Eight Hundred Fifty only } into the mearest Government Treasury on or
before 29t day of March,2024 and ta produce before the under signed a copy of the relevant
treasury Challan as proof of payment nat later than the 31" of March for violation of norms for
mining, as directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 In QA No.
360/2015. Failing which the said sum of Rs. 11,3134 850/~ { Eleven Crore Thirty-One lakh
Thirty-four Thousand Eight Hundred Fifty only ) will be recoverable from ¥OU 8% an arrear of land
revenue.

Executive Engineer/Shri Anandpur sahlb
Dralnage cum Mining Division,
WRD, Punjab

Copy the above is sent to ;-
1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Rapar for kind

infermation and further necessary action please.
Z) Sub Divisional officer (Nurpur Bedi) with direction to ensure the delivery of this natice.,



Assesament case no.

ORDER @ @5dissminy
The e quATTY {3 situmed in Village- Huripur, Sub, Telsil- Nuirpin hedi, District-Rupnagar,

Year of assessment 2024 Month in which the ARsexsment is msde 0" March 2024 il
__"Nini: of the Mine/quarry assessed. = == Haripur
Location of the Mine/Quarry, Village- Harpur, Sub. Tehsil- Nurpur bedi,
[higerer | ’
Full Postal Address,

Sal Sahih Seone Crusher, Village- Haripur,
Sub, Tehsil- Murpur bedi, District Rupnagar

3. | RuleOrder under which nsscasment is msde,

Formula prowided by The Honble Natianal |
Green  Tribunal  Vide order dated
26022021 In OLA Na. 360/2015

6. | Total tones of mineral produced st determined on (he basis of
books of account produced or 1o the best judgment of the
| assessing authority (reasons o be recarded ),

20,59,380 Cft as per ficld Report

| BES |

7. | Amount of Compensalion assessed at the rate Per MT of mineral
produced on the basis of item-3 above

Rs. 11,31,34,450/-

& Formula used o calculate the compensation amount in item-7, which is based on jlem-5 is

discussed as below:-

PV= E%(DxRFI+r)

PV = Present vatue of foregone Ecological Valaes
D = Market Vabue of [llegally Extracted Material | per BT §
RF = Rask factar
f = Doscount Rate
6 = Time period {in yrs.)
Net Present Valae (NPV) = PV - D

*  On the basis of above Formulae Compensation amount s per Field condition is as fallow -

D= { Qty. Extracted illegally in MT } x { Market Rute per MT )

={BLTE2 MT) 5 (Ra. 412,55 per MT)
= VM0

[Mearket Rste is as por Masismm permitied Crasher sale
Price (C8P) menticned in Punjah Crusher Podicy, 2023

Motification Dud 208 21 ]

= As per Field condition Severe Ecologicnl Damage Risk Zone is considerad for which value of "n',

"BF, 1" i3 as follow: RF = |, p =&, r=5%
From abowve,

(D% RF)={2979TH x 1§ = 13079770

PV = L[ (13907700 1+ 005)' + (3I9TITHOA L+ 0OSY & (1979700 1+ D.0%5) + [ABSTETRIY [+ sy

{39TOTHNY 1+ 005 |

PY = Ra IBXIO2Z61.02

NPY =PV -D
= 4TI 4619.04 - 13870770
= Rs, 112034 050/
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Assessment arder |n beief,

Total Mineral Extracted from Haripur Mine Site for which Recavery Notice to be issued for 20,58 380

Cht & Compensation Amoun; To be Paid Rs, 11,31,34 850,

{ Bleven Crore Thirty-One lak Thirty-fisur
Thousand Eight Hundred Fifty anly

Seal of the Assessing Authority

V>

Execufive Engincer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Cieology Division,
WRD, Punjah,

Place-Shri Anandpur Sahib

Centified copies of the ass=ssment order may be obtained from the office of the Essessing
authority on payment to him a fee of Bs_ L00V- for each copy. The amount will be deposited in “(H53-
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties,”




il:miningdivi

R ERY
No..281-B3/R notice Date:-.. 06.03,2024
To,
Ganga Stone Crusher,
Vill. Khera Kalmot, Teh. MNangal
Distt. Rupnagar

R-Notice No. | No. 440-41, Dated 22.09.2022 | & [ No. 3749-50, Dated 03.10.2023 |
& [ No. 5386-87, Dated 18.12.2023 | & | No. 5388-89, Dated 18.12 2073 | & [ No. 892-93, Dated
02.02.2024 ), with the Total Quantity of 1,55,66,000 Cft

S-Notice No. [ No. 5760-61, Dated 29.12.2023 | & [ No. 164-85, Dated 04.01,2024 1& |

Ne. 244-45, Dated 11.01.2024 | & [ No. 247-48, Dated 11.01.2024 | , with the Total Amount of s,
10,24,99,800/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 85,51,39, 441/- { Eighty-five Crore Fifty-One lakh
Three-Nine Thousand Four Hundred Fourty-One only ) into the nearest Government Treasury on
or before 29 day of March, 2024 and to produce before the under Signed & copy of the relevant
treasury Challan as proof of payment not later than the 31 of March for vislation of norms for
mining, as directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in OA. Mo,
360/2015. Failing which the said sum of Rs. 85,51,39,441/- ( Eighty-five Crore Fifty-One lakh
Three-Nine Thousand Four Hundred Fourty-One only ) will be recaverable from ¥OU a5 an arrear
of land revenus,

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please.
2} Sub Divisional officer (Nangal] with direction to ensure the defivery of this notice.




ER SMENT
mine/quarry is situated in Village- Khera kalmot, Tehsil-

Assessment case no.,

Mangal, Disirict-Rupnagar.

Year of assessment 2024 Muoath in which the assessment is made

6 March,2024
Hmw:_ni‘lﬂm Mine/quarry assessed, Khera kalmot )
Location of the Mine/Quarry, Village Khera Kalmot, Tehsil-Nangal,
District Rupnagar,
Full Postal Address. e

GCanga Stone Crusher, Village- Khera
kalmo, Tehsil- Nangal, District Rupnagar.

Rule/Order under which assessment is made,

Formula provided by The Hon'ble National
Gréen  Tribunal  Vide order dated
26.02.2021 in OLA No. 360/2015

6. | Total tones of mineral produced as determined on the basis of
buuhs_nhm:mu praduced or to the hest judgment of the
assessmE authority (reasons o be recorded).

1,55,66,000 Cft as per ficld Report

7. | Amount of Compensation assessed al the rate Per MT of mineral
prodiced on the basis of item-3 above

Rs. 85,51.39,441/-

*  Formula used to calculate the compensation smount i item-7, which is based on item-5 &

discussed as below:-
PV = E' (D & RFWI +r)

PV = Present vakge of foregone Ecalagical Valoes
D = Market Valoe of Ilegally Exiracied Maserial | per MT }
RF = Risk faciar
= Discoimt Raks
B = Tume pericd [im yrs)
Net Present Yalue (NPY) =PY =D

*  On the basis of above Farmilae Compensation amount as per Field condition is as follow -

D= { Qty. Extracted illegally n MT ) x { Market Rate per MT )

= [B226A0 MTHx (Ba. 41258 per MT) [Market Rate @ as por Maximum pemsned Crusher sale
= 56819000 Price (C5Ph mentioned in Punjab Crasher Policy, 2023

Nosification Ded 00.08.23 ]

*  As per Field eondition Severe Ecological Damage Risk Zone is considered for which value of *n’.

‘BF*, 'r" 15 as follow: RF=1,n=5, r= 5%
From abowe,

(01 x BF} = (2568359000 « [} = 25681900

PV = E | (25683900041 1+ 005)' 4 (I5AEI00000 1+ 0.05)7 - (ISRRI000074 1+ (051 + (ZSERIDOO0I I+ D05 +

(2SERIR0N0RY 1+ 0uD5)? |

PV = Rs [E2302240.02

NPV =PV -D
= | LT1STRA-H0.46 - F56E 35000
= Ra. B5.51, 39,441/
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Assessment arder in briel :

Total Minersl Extracted from Khera Kalmot Mine Site for which Recovery Notice to be issued for
1,55,66,000 Cft & Compensation Amount To be Paid Rs, H5,51,39441/-( Eighty-five Crore Filty-One lakh
Three-Nine Thousand Four Hundired Fourty.One only )

Seal of the Assesing Authority

\n

Executive Engineer/Shr Anandpur Sahib,
Drainage-Cum-Mining & Geology Division,
WRD, Punjab.

Place-Shr Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the ARBESSIND
authorily on payment Io him a fee of Rs. 100/- for each copy, The amounl will be deposited in "0853-

Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties.”




Ta,

Bharat Stone Crusher,

Vill. Plata, Sub. Teh. Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No, 1554-55, Dated 14.11.2022 ] & No. 810-11, Dated 02.02.2024 ],
with the Total Quantity of B4,089.75 Cft

S-Notice No. [ No. 2040-41, Dated 23.11.2022 ] , with the Total Amournt of Rs 4,20,628/-

Apart from above recoveries notice which has already been issued, you are hereby directed
to pay the compensation Sum of Rs. 46,19,586/- | Fourty-Six lakh Ninteen Thousand Five
Hundred Eighty-Six only } into the nearest Government Treasury on or before 29 day of
March,2024 and to produce before the under signed a copy of the relevant treasury Challan as
proof of payment not |ater than the 31" of March for violation of norms for mining, as directed
by Hon'ble Natlonal Green Tribunal vide order dated 16.02.2021 in O.A, No. 360/2015. Failing

which the said sum of Rs. 46,19,586/- [ Fourty-Six lakh Ninteen Thousand Five Hundred Enghty-
Six only ) will be recoverable from vou @s an arrear of land revenua,

\s

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to :-

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
infermation and further necessary action please,
2} 5ub Divislonal officer {Nurpur Bedi) with direction to ensure the delivery of this notice.




ORDER OF %@;37554 ENT

ve mine/quarry is sited in Village- Plat, Sub, Tehsil- Nurpur bedi, Disirsct- Rupmagar.

Sssessient Case no,

1. | Year of nssessment 2024 Maoith kn which the asessmen |8 made 6" March, 2024

2| Name of the Mine/quarry assessed. - ~ Plaw
3. | Location of the Mine/Quarry. Villuge- lrlm Sub, Tehsil- Nurpur bedi,
[isdric! W uprsgmr {

4. | Full Postal Address, Bharst Sione Crusher, Village- Plata,

Sub. Tehail- Murpur bedi, District Rupnagar,
5. | RuleOrder under which assessment is made. Formula provided by The Hon'ble Mational
Green Tribunal Vide order dated
26.02.2021 in O_A No, 360/2015

6. | Total tones of mineral produced s determined on the basis of B4,089.75 Cft as per feld Report
books of accoant produced or to the best judgment of the
assessing authority (reasons to be recorded).

7. | Amount of Compensation assessed ut the rate Per MT of mineral | Rs. 46,19, 586/
produced on the basis of item-3 above

s  Formula used to calculate the compensation amount in item-7, which is based on item-3 15
discussed a3 below-

PY= I (DxRFWl+r)"
Where,

PV = Present value of foregons Ecological Walues
D = Market Valee of Hlegally Exmacted Material ( per MT)
RF = Rusk factar
¢ = Discoant Rate
n = Time pericad {m yrs.}
et Present Value (NPV) =PV =D

o O the basis of above Formulae Compensation amaunt as per Field condition 15 &5 fellow =
D ={ Qty. Extracted Hlegally in MT ) x { Market Rate per MT )

= (136350 MT) x [Rs. 41255 per MT) [ Miuriet Rate i as por Maxisnuny permitted Crusher sale
= |3E4E0RT Price {CSP) mentioaed m Punjeb Crushes Policy, 2003
Neaification Dud 02 0% 23 ]

s  Ag per Ficld condition Severe Ecological Damage Risk Zone is considersd for which valoe of *n°,
“RF,'r s o8 follow: RE=1,n =5 r=5%
From above,

(D x RF) = [I3BT480.87 x 1) = 138T4H0,87

Py = £ | (I38TAS0ETY L+ 0.05)" + (1387480.87)4 14 0,059 + { L IRTAR0ETIA 1+ 0.05) + (13BTR0.RTH( 1= 0.05)" +
(1 3ET4BORTN 1+ 0.05) |

PV = Rs 600786598

NFY =Py -D
= GOOTG.OR - PIEV4R0.ET
= R, 46,19,586/-
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Asresament order i Biriel,

Total Miner| Extracied from Plajg Mine Site for which Recovery Notice io be issued for B4,089.75
Cft & Compensation Amount To be Paid s, 48, 19,

SHé- { Fourty-Six lnkh Ninteen Thousand Five Hundred
Eighty-Six anly §

Senl of the Assessing Authority

V>

Executive Engincer/Shri Anandpur Sahib,
Dirainage-Com-Mining & Geology Division,

WRD, Punjab.
314
Mo, . DB.03: 200
Place-Shri Anandpur Sahib

Certified copies of the assessment order maxy be obiained from the office of the assessing
authority on payment o kim a fee of Rs, |00/ for each copy. The amount will be deposited in *0K53-
Non-Ferrous Mining and Metsl lurgical Industriai |02-Mineral Concession Fee Rent and Royalties, ™



RECOVERY NOTICE

306-08/R natice
Mol Date:-,.28.05.2024
Ta,

Puri 5tone Crusher,

Vill. Plata, Sub. Teh. Nurpur Bed|

Distt. Rupnagar

R-Notice No. | No. 509-10, Dated 27.09.2022 | & | No. 3-4, Dated 03.04.2023 | & |
No. 4529-30, Dated 01.11.2023 ] & [ No. 4551-53, Dated 02.11.2023 ], with the Total Quantity of
4,02,988 Cft

S-Notice No. [ No. 5217-18, Dated 11.12.2023 | & [ No. £14-15, Dated 05.05.2023 | & [ No.
464-65, Dated 19.01.2024 | & [ No. 467-68, Dated 19.01.2024 ), with the Total Amount of Rs.
26,24,296/-

Apart from above recoveries notice which has already been issued, you are hereby directed

to pay the compensation Sum of Rs. 2,21.38,696/- ( Two Crore Twenty-One lakh Thirty-Eight

Thousand Six Hundred Ninty-Six only ) into the nearest Government Treasury on ar before 20%

day of March,2024 and to produce before the under signed a copy of the relevant treasury

Challan as proof of payment nat later than the 31 of March for violation of narms for mining, as

directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in 0.A. No. 360/2015.

Failing which the said sum of Rs. 2,21,38,6%96/- { Two Crore Twenty-One lakh Thirty-Eight

. Thousand Six Hundred Minty-Six only ) will be recoverable from you as an arrear of land
revenue.

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent o -
1) Superintendenting Engineer, Drainage-cum-Mining & Geclogy Circle Ropar for kind

information and further necessary action please,
2) Sub Divisional officer (Nurpur Bedli) with direction to ensure the delivery of this notice.



ORDER B@E):ssmenT
¢ mie quarry i ssuated in Village- Maa, Sub Tehsil- Nurpar bedi, District- Rupnagar

Amsessiment Case i,

Wear of assessment 2024 Monil i whiich the assessment is made | ™ March, 2024 )
-T'Ir;m.r.-._:-1_'E|:.|"-|i.l‘-|r..':":.|u;i1'_};.n!;e;|n]. ' IMlaia

Location of the Mine Quarry. | Villuge- Piata, Sub. Tehail- Nurpur bedi,
Full Postal Address. L];:"Ltiﬂwrmm Village-  Plata,
Rule/Order under which assessment is made. ' :?mlﬂ';:lm"h:n: Lnfﬁx:::f:l:; |

Green Tribunal Vide order dated |
26022021 In O.A No, 360/2015

Todal tones of mineral produced as determined on the basis of 4,02,988 Cft as per ficld Repon
books of account produced or 1o the best judgment of the
assessing authority (feasons to be recorded),

7. | Amount of Compensation assessed at the rate Per MT of mineral | Rs, 2,21,38,696/-
produced on the basis of item-3 above

* Formula used to calculate the compensation amount in item-T, which is based on item-S i
discussed as below:-

PV= I (DxRF/l+r)

PV = Present valee of foregone E,l:nln];h;.ql Yalues
D = Marker Valwe of Tllegatly Extraceed Matersl { per MT )

RF = Risk factar
r = Discount Faote
n = Teme periad {io yrs. )
Met Present Value (NPY) =PV -D

s O the basis of abowe Formulae Compensatien amount as per Field condition is as follow -
D = { Qty. Extracted illegally in MT ) x ( Market Rate per MT )

=160 1952 MT) x (Re 41255 per MTY [ Warkes Rate is s per Maximum permitted Crusher sale
= 6649302 Price (CSP) mestioned in Punjab Crusher Policy, 2023

Matifieation Dud 208,21

As per Field condition Severe Ecological Damage Risk Zone is consadered tor which value of 'n°,
*RF", 'r' is as follow: RF=1,n=5,r=5%
From above,

([ x RF) = (6649302 & 1} = 6649302

PV = I | (664930201 1+ 0.085)" + {664930231 1+ 0.08)° + (G64U30214 1+ GO5)" + (46403021 1 0.08)" +
(H649302040 1+ 005" |

PV = Rs IHTHTHH

NPV =PV D
= JHTH TS - pa49MI2
= fs. 1,20, IH.6%6~
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Assessment aniler in heiel

Total Mineral Extracied from Plaia Mine $ile for which Recovery Notice o be issied for 4,02, 988 Ch

& Compensation Amount To be Paid Rs, LIVINGDA- | Twis Crowe Twendy-One lakh Thirty-Eighe
Thousand Six Hundred Minty-5ix only

Scal of the Assessing Authorily

Executve EngincerShri Anandpur Sahib,
Drainage-Cum-Mining & CGreology Division,
WRI, Punjab.

Mace-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office ul"lhtlz!afnirl]:
authority on payment to him a fee of Rs, 1004~ for each copy. The amount will be deposited in "06S3-
Mon-Ferrous Mining and Metallurgscal Indusirial 102-Mineral Concession Fee Rent and Rovalties.




Offin; Dévinbomal Do, 0l Anandgur Kibib, Orileais Cam Mising & Declegy Divislon R Fusial,

Lomailovniomdiyislotaps@rmall com

Date:-..............

Bhalla Cone Crusher,
Vill. Bhallri, Teh. Nangal
Distt. Rupnagar

R-Notice No. | No. 4237-38, Dated 19.10.2023 | & [ No. 406-07, Dated 16.01 2024 |,
with the Total Quantity of 14,39,860 Cft.

S-Notice Ne. [ No. 5375-76, Dated 15.12.20213 |, with the Tetal Amount of Rs. 53,69 372/-

Apart from above recowveries motice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 7,91,00,673/- | Seven Crore Nmty-One lakh Six
Hundred Seven-Three only ) into the nearest Government Treasury on or before 29" day of
March,2024 and to produce befare the under signed a copy of the relevant treasury Challan a5
proof of payment not later than the 31" of March for violation of norms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. Failing
which the said sum of Rs. 7,91,00,673/- { Seven Crore Ninty-One lakh Six Hundred Seven-Three
only ) will be recoverable from you as an arrear of land revenue.

1o

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above |s sent 1o -

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

information and further necessary action please.
21 Sub Divisional officer {Nangal) with direction to ensure the delivery of this notice.




oroi sy

Assessment cnse i,

sy o ;
minerquany s situated in Village- Bhalir, Sub Tehail. Nurpur bedi, Districi-Rupeagar

Full Postal Address,

1. ‘*’ml‘“mmmiﬁmﬁ.mﬂﬁ;aﬁamn;ma 6" March 2024 |
::m:'ur the Mine/quarry assessed. Bhaliri
cation of the Mj YT p— T — "
¢ Minc/Quarry, Village- Bhalini, Tehwil- Nangal, District
Rupnagar
Bhalln Stne Crusher, Village- Bhallri, |

T=I1Eil- Mangal, District Rupnagar,

RuleOrder under which nasessmiend s made,

Farmula provided by The Hon'ble Mational |
Green  Tribunal Vide order dated
26.02,2021 in O.A No. 360/2015

6. | Total tornes of mineral produced as determined on the basis of
h-mluln’r account praduced or to the best judgment of the
assessing authority (reasons to be recorded).

14,39,860 Cft as per ficld Report

7. | Amount of Compensation assessed of the rate Per MT of min
eral
produced on the basis of item-3 ahove :

Hs. 7,91,HL673/-

discugsed as belaw:-
Py = E';-”DIR.F].I'{I*'H.

PV = Present value of foregone Ecological Values
D = Market Value of lllegally Extracted Material [ per MT )
RF = Risk factor
r = [Hseaunt Rale
i = Time period {in yTe.
Met Present Value (NPV) = PY = D

RE, *r' s as follow; RF=1,n =5, r=5%
From abowve,

(D x RF) = (23757690 % 1) = 23757690

* Formula used to calculate the compensation amount in item-7, which is based on item-5 is

* [ the bagis of above Formulae Compensation amount as per Field condition is as follow -

D= Qry. Extracted illegally in MT § x { Market Rate per MT §
= {57554 MT) x (Rs, 41 2.5 per MT) EHE‘I-H:I Rate is ms per Maximesn pesvnined Crasher sale
= 1375 TaR0 Price {C5F) memtioned in Panjab Crusher Policy, 3023
Notfication Dnd.02.08.21 |

# Ag per Field condition Severe Ecological Damage Risk Zone i3 considersd for which value of *n°,

PV = E [ (2375760000 1+ 005) -+ (IATSTAM 1+ 057 4 (2ATETAMN 14 0,05) + (237E80017 1= 0.05) +

(2ITETRO0M 1+ 05Y |

FY = Ra 1028508362.92

MPY =PV - 13
= JEASHIG2.92 - 2D TETGEH0
= Rs. 7,91.00,673/
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Assessmenl order in brief

Total Mineral Extracied from Bhalin Mine Siie for which Recovery Notice 1o be

issued for 14,39,860
€ & Compensation Amount To be Paid Ry, T.91,00,673/- { Seven Crore Ninty-One lakh Six Hundred
Seven-Three only )

Smlﬂflhsmhlgﬁuﬂm:t}r

Executive Emml&?ﬁ:rﬂpl Sahih,

Drainage-Cum-Mining & Geology Division,
WRD, Punjab.

.........................

Place-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the assessing
authority on payment to him a fee of Rs, 100/~ for each copy. The amount will be deposited in -:ms;l.
Non-Ferrous Mining and Metallurgscal Industrial 102-Mineral Concession Fee Rent and Royalties.




| inlsl il.cam
RECOVERY NOTICE
No. 2B7-88/R natice Date:08.03.2024
To,
Kalgidhar Stone Crusher,
Vill. Khera Kalmat, Teh. Mangal
Distt. Rupnagar

R-Motice No. [ No. 343, Dated 20.09.2022 1 & [ Mo, 468-65, Dated 22.09.2022 | & |
Mo, 2436-37, Dated 22.12.2022 ] & [ Mo, 3739-40, Dated 03.10.2023 | & [ Mo, 1098-99, Dated
13.02.2024 |, with the Total Quantity of 25,51,953.25 Cft

S-Notice No. | No. 5357-58, Dated 15.12.2023 | & [ No. 642-43, Dated D8.05.2023 | & |
Mo. 96162, Dated 07.02.2024 |, with the Total Amount of Rs. 1,64,92,5613/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 14,01,95,032- { Fourteen Crore One lakh Ninty-
Five Thousand Thirty-Two oaly } into the nearest Government Treasury on or before 29™ day of
March,2024 and to produce before the under signed a copy of the relevant treasury Challan as
proof of payment not later than the 31 of March for violation of norms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in 0.A. No. 360/2015, Failing
which the said sum of Rs. 14,01,95,032/- { Fourteen Crore One lakh Ninty-Five Thousand Thirty-
Two only } will be recoverable from you as an arrear of land revenue.

V2

Executive EngineerfShri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please,
2} Sub Divisional officer {Nangal) with direction to ensure the delivery of this notice.




Assessment case 1h,

| _Hum!"l-l;c M.I.I'IETqI.I.IIT}' -

ORDER B@O:ssminT

The mine/quarry is siivated in Village: Khern knlmot, Telssil-

Nangnl, Districo-Rupnngar

[~ " Mareh, 2024

K hern kel

Location of the Mine/ Quarry,

Villige Khera Kalmal, Telwil-Nangal,
District Rupnugar.

Full Postal Address,

Kolgidhar Stone Crusher, Village- Khers
kalmod, Tehsil- Mangal, I_I_r:lril:: R!lpl:l.!u.lr

Rule/Order under which WEAERAme i3 made,

Formula provided by The Hon'ble National |
Green  Tribwnal  Vide order  dated
J6.02.2021 in 0.4 Mo, 360/201%

Assessing authority (reasons to he recorded),

- | Total tones of mineral produced os determined on the hasis of
books of account produced or to the hest judgment of the

25,51,953.25 CRt as per ficld Report

produced on the basis of flem-3 abave

+ | Amount of Compensation assessed ut the rate Per MT of mineral

Rs. 14,001,950/

* Formula used to caleulate the compensation amount in item-7, which is based on item-5 is

discussed a3 below:-

PV= D% (D xRFWI1 +r)"

PV = Present value of foregone Ecological Values

D = Markes Value of lllegally Extracted Material { per MT

RF = Risk factar
r = [scoume Rale
B = Time period {in yTe.)

Met Present Value (NPV) =PV =D

» On the basis of above Formulae Compensation amount as per Field condition i as follow -

v = { Qty. Extracted llegally in MT ) x { Market Ratc per MT )

= (102078.13 MT) x {Rs. 412,55 per MT)

= 42107 228.61

[Murket Rase i as per Maximam permimed Crusher sale
Price (TSP} mentioned in Ponjeb Crusher Palicy, 2023

Notification Dad, 02,0421 ]

& Az per Field condition Severe Ecological Damage Risk Zoae is considered for which value of *n’,

‘RF’, 'r' iz as follow: RF =1, n =5, r = 5%,

From above,

(O x RF} = (4210722062 = 1] = 4210722862

PV = E | (421072286200 1+ D.08)" + (42107228 62 1+ 0.05)F + (42107228621 |+ D.05)" +

(42107228 6204 14 0.05)! + (42107228 6231+ DOS)" |

PV = Rs [82I226E1.02
NPY =PV -D

= [HIZ02260.02 - 4210722862

= Ra, 14,000,95,03 1




367

Avnenumey wrder w brigl
Total Minem Exiracted from Khern Ky

25,51,953.25 Ch & Compensation A
Five Thausaisd Thirty-Twa only

ot Minie Site fir wiicly Recovery Ndice 1o be issued for

Tobe Pkl W, 1400 98,002- | Fourieen { pate (e fakh Minty-

Seal of the Assessiing Asitharity

Execulive EngineerShn Anandpur Sabih,

Drainage-Cum-Mining & Crenlogy Dwinion,
WRIY, Punjah

...........................

Place-Shri Anandpur Sahil

Certified copies of the ssesament order may be oblained from the oflice of the nsRERAMg
authority on payment to him & fee of Rs, |0dV- for each copy, The amount will be deposited in m.’:]-.
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties




Ta,

New Satluj Stone Crusher Unit 1,
Vill. Khera Kalmat, Teh. Nangal
Distt. Rupnagar

R-Notice No. [ No. 460-61, Dated 22.09.2022 | & [ No. 2452-53, Dated 22.12.2022 ]

& | No. 3737-38, Dated 03.10.2023 | & | No, 1173-80, Dated 14.02.2024 |, with the Total Quantity
of 33,989,900 C#.

S-Notice No. [ No. 5366-67, Dated 15,12.2023 | & [ No. 5742-43, Dated 29.12 2023 1 &
Na. 932-93, Dated 09.02.2024 |, with the Total Amount of Rs, 1,91,40,147/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 18,67,78,148/- { Eighteen Crore Sixty-Seven lakh
Seventy-Eight Thousand One Hundred Four-Eight only ) into the nearest Government Treasury
on or before 29" day of March.2024 and to produce before the under signed 2 copy of the
relevant treasury Challan as proof of payment not later than the 31™ of March for violation of
narms far mining, as directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in
O.A. No. 360/2015. Failing which the said sum of Rs, I18,67,78,148/- | Eighteen Crore Sixty-Seven
lakh Seventy-Eight Thousand One Hundred Four-Eight only } will be recoverable from you as an
arrear of land revenue.

\>

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -
1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

infarmation and further necessary action please,
2] Sub Divisional officer (Nangal] with direction to ensure the delivery of this notice,




ORDERDO st

The: minc/quarry is situted in Villnge- Klvern kalmen, Tels(i

ASSCREIEN] cane 1148

1

WNangal, Districi-Rugnagar.

Year of isessimen 2024 Hﬁ i whiﬂlﬁnn-mnum in made

Nome of the Mine/quarry assessed,

6" March2nad

e : ~ Khera kalme
Location of the Mm:-‘ﬂurrq-. Village Khera Kalmot, Tr]'ﬁji;mﬂill- I
[siriei Ro
Ful praggar. i
| Postal Address, New Sailuj Stme Crusher Uinid |, Village-
Khern kalmot, Tehsil- Mangal, District
Rupnagar. -
Rule/Order under which BEAEEEmEn| ig mincde, Formila provided by The Hon'ble National
Green  Tribunal Vide order dated

26.02.2021 in O.A No. 360/2015

Total tones of mineral produced os determined on the basis of
bmtslnl'amuum produced or (o the hest judgment of the
assessing authority (reasons to be recorded),

33,99,900 Cft as per ficld Repont

Amount of Compensation assessed at the rate Per M1 of mineral

produced on the basis of item-3 above

Rs. 18,67, T8, 148/-

*  Formula used to calculate the compensation amount in item-7, which is based on item-5 is

discussed az below:-

PV = E !DIRF]:"‘["‘I’}'

PV = Present value of foregone Ecalogicnl Values
[r = Market Value of Tiegally Extraceed Materal | per MT )
EF = Risk factar
r = Discoun Rate
n = Time period (m v
Met Present Value (NPY) = PV - D

*  On the basis of above Formulae Compensation amount as per Field condition i as follow -

D ={ Qty, Extracted illegally in MT ) x { Market Rate per MT )

= (135996 MT) x {Rs. 412.5/- per MT}
= AG098350

[Markel Rate i a5 per Maximin pemitied Crusher sale
Pige (CEM mentiored in Panfal Crasher Podicy, 2023

Natificstion Ded (12,0821 ]

* As per Ficld condition Severe Ecological Damage Risk Zone is considered for which value of *a’,

RF, 'r' s as follow: RF = |, n=5, r=5%
Fram above,

(D x RF] = [S609E350 x 1) = SA09RI50

PY = E [ (S609B350M 1+ 0LOF)" # (S60983500 1+ 0.05) + (S60981 500/ 1+ 0,053 +(SROS8I500 1+ 0.05) 4

{SHOUEISON |+ D457 |

PV = Rs 24IRT649T 58
NPV=PYV -
= J4IRTHAUT AN - 500915
= Rs, 16,67, TH, 144
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Assessment order in hejer

mod Mine Site for which Recovery Notice 1o be issued fur
T8 4B | Eighteen Crore Sixty-Seven lakh

Seal of the Assessing Authority

Executive Engi%i Anandpur Sahib,

[Zlminn::-tmn*h'lhﬂng & Gieology Division,
WRD, Punjah,

Certified copies of the asseasment order ma
authority on payment to higm 2 fee of Rs, 100/
Hon-Ferrous Mining and Metallurgical Indis:

¥ be obeained from the office of the assesLng
for cach copy. The amount will be deposiied in "853
ral 102-Mineral Concession Fee Rent and Royalties "




271.7
No....271-T3/R Notice Date05:03.2024

To,
Adesh Stone Crsuher,
Vill. Aligran, Teh. Mangal
Distt. Rupnagar

R-Notice Mo. [ No. 875-76, Dated 11.10.2022 | & [ No. 1324-25, Dated 03.11.2022 |
& [ No. 200-01, Dated 02.02.2024 ], with the Total Quantity of 44,72,538.25 Cft.

5-Notice No. [ No, 26-27, Dated 05.04,2023 | & [ No. 93B8-99, Dated 09,02.2024 |, with the
Tatal Amount of Rs. 2,B88,41,262 /-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 24,57,04,995/- ( Twenty-Four Crore Fifty-Seven
lakh Four Thousand Nine Hundred Ninty-Five only ) into the nearest Government Treasury on of
before 28% day of March,2024 and to produce before the under signed a copy of the relevant
treasury Challan as proof of payment not fater than the 31" af March for violation of norms for
mining, as directed by Hon'ble Natlonal Green Tribunal vide order dated 26.02.2021 in O.A. No.
360/2015. Failing which the said sum of Rs. 24,57,04 995/~ { Twenty-Four Crore Fifty-Seven lakh
Four Thousand Nine Hundred Ninty-Five only ) will be recoverable from you as an arrear of land

revenue,

\>-

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent o -

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

infarmation and further necessary action please.
2] 5ub Dlvisional officer [Nangal) with direction to ensure the delivery of this notice.




ORDER (@ B2 ssmint

The mine/quarry i situsted in Village-Ailgran, Tehsil-Nangal, District-Rupnagar.

Aszessment case no,

1. | Year of asscssment 2024 Manth i which the aRsesament i made A" March, 2024

2. | Name of the Minc/quarry assessed. .-'i.nlg:.ﬁﬁ = I
1| Locaton of the Mim.-t:l-n_u“-_ur-l w"_q“ A”H_.-u_-n ]L-]mf.hl'.npl UF:IIJ;I..l_._.
i} - Rupaungar,
4. | Full Postal Address, Adesh Stone Crasher, Village  Ailgran,
' Tehsil-Nangal, Disirict Rupnagar,
3. | Rule/Order under which assessment is made. Formula provided by The Hon'ble National

Green Tribunal Vide order dated
26.02.2021 in OLA No. 360/2015

6. | Total tones of mineral produced as determined on the basis oF 447283825 CFT as per field Report
books of account produced o to the best judgment of the
assessing suthority (reasons to be recorded).

7. Amount of Compensation assessed at the rate Per MT of mineral | Rs, 24,5704, 995/
produced on the basis of item-1 skove

» Formula used to calculate the compensation amount in item-7, which 15 based on item-5 15
discussed as bebow:-

PV = L (D RF){ +1)"
Wherz,

PV = Predent valise of foregone Ecological Values
D = Market Value of Ilegally Extracted Matenal ( per MT )
RF = Risk facror
r = Daseouni Raie
n = Time period {in yrs. )
MNet Present Value (NPYV) =PV -D

On the basis of above Formulae Compensation amount s per Field condition 15 a3 follow :-

I = { Oy, Extracted illegally in MT ) x ( Market Rate per MT )

[ Miarket Rate is o5 per Maxdmans perminted Crasher sale
Price TSP mentioned in Punjob Crusher Paliey, 20020

MutificationDid. 02 1% 23 |

= [1,78,500.53 MT)x {Rs 412.5~ per MT)
= 71796881 125

As per Field condition Severe Ecological Damage Risk Zone is considered for which value of "'n",
‘RE', risas follow: RF=1,m=5,r=5%
From abaowe,

(D x RF) = (7379688 1,125 n 1) = 73796881,125

PV = | (TATOGERD 125N 1+ 0.05) + (TITI6RELI25)N 1+ DO5Y + (TITIBRR L 251+ 0.05)°
+{TITORRRL 12500 1+ 0.05) + (TIT06RR1. 12501+ 0.05)" |

PY = Rs. 31,9501 876/
NPY =FV -D
= I 9E0IETE - TITONEK]. |3
= Ra. 3457, 04,9950



H@m order in beief.

Towl Mineral Exracted from Ailgran Mine Site for whic Recovery Naodice to be issued for
44.7L538.28 CFT & Compensation Amount To be Paid Ry, 24,57,04,995/- ( Twenty-Four Crore Fifty-
Seven lakh Four Thousand Nine Hundred Minty-Five only )

Seal of the Assessing Authority

2

Executive Engineer/Shri Anandpur S-Ihlh‘
Drainage-Cum-Mining & Geology Division,

WRD, Punjab.
B s B iR
Date ... 06.03.2024 ;
PMace-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the assessing
authority on payment to him a fiee of Rs. [00¢- for sach copy. The amount will be deposited in
"0853- Non-Ferrous Mining and Mstallurgical Industrial 102-Mineral Concession Fee Rent and

Hovalties."



ERY CE

No.285-67/R-notice Date:-05.03.2024
Ta,

Grewal Stone Crusher,

Vill. Khera Kalmot, Teh. Mangal

Distt. Rupnagar

R-Notice No. | No. 3741-42, Dated 03.10.203 ], with the Total Quantity of 2,50,000
Cft.

Apart from above recoveries notice which hag already been issued, you are hereby
directed to pay the compensation Sum of Rs. 1,37,34,092/~ { One Crore Thirty-Seven fakh
Thirty-Four Thousand Ninty-Two oaly ) into the nearest Government Treasury on or befare
29™ day of March,2024 and to produce before the under signed a copy of the relevant treasury
Challan as proof of payment not later than the 31% of March for violation of norms for mining,
as directed by Hon'ble National Green Tribunal vide order dated 26.02,.2021 in OA. No.
360/2015. Failing which the said sum of Rs. 1,37,34,092/- { One Crore Thirty-Seven lakh Thirty-
Four Thousand Ninty-Two only ) will be recoverable from you as an arrear of land revenue,

Executive Engineer/5hri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above s sent to -

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please,
2] Sub Divisional officer (Nangal] with direction to ensure the delivery of this notice.



QR_DEE_QJZ&QESSHEHJ'
The minequarry is situated in Village-
Assessment case no

Khera kalmaot, Tejwil-

—

i _fqﬁerFIW_' vhich the aaxessment is made
2 ath in whicl the nssesameni in mnde

 Name of ihe Mincquarry assessed.

Nangal, Dsirici- Rupragar,

-ﬁ-"'-fvllu'h,?i:ll;l'

K bern kalmaoi

1. | Location of the Mine Quarry,

v i-l'l-ang-_i hern Kalmet, Tehwil-Nan gal,

District Rupaagas,

i 4. | Full Postal Address,

Grewal Stone Crusher, "u"iil:gn.r- Khers
kalmad, Tehsil- Nangal, District Rupnagar.

| 3. | Rule/Order under which assessment is made,

Farmula provided by The Hon'ble National
Green  Tribunal  Wide arder  dated
26.02.2021 In O.A No. 36072015

Total tones of mingral produced as determined on the basis of
l:-.‘-nlu_nfl-nmun_l produced or to the best judgment of the
BESESEUNE authority (reasons o be recorded).

250000 Cft ns per ficld Report

produced on the basis of flem-2 ahave

[. Amount of Compensation assessed at the rate Por MT of mineral

Rs. 1,37 34,0091, 24

discusged as helow:-

* Formula used 1o calculate the compensation amount in item-7, which is based on jtem-S is

P¥=  EI%i(DxRFMI+r)®
Where,

PY = Present value of foregone Ecological Vakes

I = Marker Value of Megally Extracted Material { per MT §

RF = Risk factor

r = Discount Bae

n = Time period {in yrs.)
Net Present Value (NPVY =PV - D

I D the basis of above Formulae Compensation amount as per Field condition is as Follow -

D =i Qty. Extracted Mlegally in MT ) x { Market Rate per MT )

[Mdarices Raee is 05 per Manimin permined Crusher sale
Price (CSF) naentsseal im Punjab Crusser Palicy, 201
NatificationEd 02.0% 21

= (10000 MT) & (R 412.5/- per MT)
= 4| X500

As per Field condition Severe Ecologecal Dompge Risk Zone is considered for which value of 'n”,
RF, r'isas follow: RF =1, n =5, r=5%
From above,

{0 % RFp = (4] 25000 5 | | = 4125000

PV = E | (41 2500000 1+ 0.08)" + (4 125000011 OS5 + (412500000 1+ 005)" + (41 25000114+ 081 +

(41 25000KT 1+ sy |

PV = /i | THSHISD. 20

NPV =PV - 1)
= | TREA | 26 - 4 25000
= My 107,04, 0020



AsEessiment order in brief,

Total Mineral Extracted from Khern Kalinot Mine Site for which Recovery Motice to be issued for

250000 Cft & Compensation Amount To he Paid Re. 1,373,892 { One Crore Thirty-Seven lakh Thirty-
Four Thousand Ninty-Two only §

Seal of the Assessing Authority
Executive Engineer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Geology Division,
WRD, Punjab,
Mo, 280

...........................

Date ..., 06.03.2024 .
Place-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office nfthr_as&&_:ﬂing
authority on payment to him a fee of Rs. 100/- for each copy. The amount will be deposited in -_:155"3.
Mon-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Rovalties.




-mail: inpdiviziona i,

COVE ICE
274- i
No. 274-T6/R Notice Date28.03.2024
To,
A 5 Brar Stone Crsuher,
Vill. Agampur, Teh. Anandpur Sahib
Distt. Rupnagar

R-Notice Ne. [ No. 342, Dated 20.09.2022 | & [ Mo, 472-73, Dated 22.09,2022 | & |
No. 579, Dated 28.09.2022 | & [ Mo. 1002-03, Dated 22.05.2023 ] & [ Mo. 5295-86, Dated
13.12.2023 ] & [ No. 971-72, Dated 07.02.2024 |, with the Total Quantity of 11,53,155.05 Cft

S-Notice No. [ Mo. 543-44, Dated 22.01.2024 | & [3244-45, Dated 14.00,2023 ] & [ No.
3240-41, Dated 14.09.2023 | & [ Mo. 3242-43, Dated 24.09.2023 | & [ No. 139-40, Dated
03.01.2024 |, with the Total Amount of Rs. 38,73,552/-

Apart from above recoveries notice which has already been issued, you are hereby directed
to pay the compensation Sum of Rs. 6,33,50,147/ { Six Crore Thirty-Three lakh Fifty Thousand
One Hundred Fourty-Seven only ) into the nearest Government Treasury on or before 29™ day of
March,2024 and to produce befare the under signed a copy of the relevant treasury Challan as
proof of payment not later than the 31™ of March for violation of norms for mining, as directed by
Hon'ble National Green Tribunal vide order dated 26.02,2021 in O.A. No, 360/2015. Failing which
the said sum of Rs. 6,33,50,147%- { Six Crore Thirty-Three lakh Fifty Thousand One Hundred
Fourty-Seven only ) will be recoverable from you as an arrear of land revenue.

Executive EnEﬁShr‘i Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above |5 sent ta -

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please.

2) Sub Divisional officer (Anandpur Sahib) with direction to ensure the delivery of this
notice.



Eﬂaﬁﬂjﬁsﬁﬁwm
Fhe minelquarry is staated in Village- Agampur, Telisil-Anandpur Sahib, Disirle-Rupnaga,

Assessment case no,

| Year of assessment 2024 Month in which the assessinent i mide T 6" March,2024
2. | Maine of the Mine/quamy assessed. R "
Location of the Mine/Quarry. Village Allgran, T:H'nil-ﬁaﬂuﬂl. Dustrict
Rupnagar. — e
4| Pl Pemal Adiress. AS Brar Stone Crusher, Village- Agampur,

Tehsil-Anandpur Sahib, District Rupnagar

Formula provided by The Hon'ble National
Green  Tribumal Vide arder dated
26.02. 2021 in O.A No. 360/2015

11,53,155.05 Cft ns per field Report

3. | RulefOrder under which nssessment s made.

)

fi. | Total tanes of mineral produced as determined on the basis of
books of account produced or 1o the best judgment of the
assessing authority (reasons 1o be recorded).

7. | Amount of Compensation assessed at the rate Per MT of mineral | Rs. 6,33,50,147/-
produced on the basis of item-3 above

» Formula used io calculate the compensation amount in item-7, which is based on item-5 15
discussed as below:-

PV=  E% (DxRFWI+r)"

P = Pressnr value af foregane Ecological Valees
1 = Marker Value of llegally Extracted Matesial | per MT )
RF = Busk faclor
r = Discount Rale
n = Time peraod (in yrs.}
Met Present Valoe (NPV) =PV - 1D

On the basis of above Formulae Compensation amount as per Field condition 15 as follow :-

D = { Qry. Extracted illegally in MT ) x { Market Hate per MT )

[Market Rate is us per Maxieniis pesnined Cnesher sale
Price ({CSF) menlissed in Panjsb Crasher Palicy 2023

NatificationDed 620821 ]

= (461 26.202 MT) % {Rs. 412.5/- per MT)
= |%027058.325

As per Field condition Severe Ecological Damage Risk Zone is considered for which valuz of "n’,
‘RF’, ‘ris as follow: RF=1,n=5,r=5%
From nhove,

(D x RF} = { 19027058325 x |} = | 902T058.125

PV = E [ [ 19027058.325 6 1+ 0.08)' + (1S027058.32511 1+ D.OSY + (1902T05K. 3250 1 FL0sy
W IS0ETOSE. 3250 1+ 005)' + (1902TOSK. 32501+ D.05)" |

PV = Rs, 8237720511

NPV = Y - D
= §237TH05.02 = 1902 THSE 115
= s, 6,33 50,1474



)&ngﬂ order in briel.

Total Mineral Extracted from Agsmpur Mine Site for which Recovery Notice 1o he issued for
11,53,155.05 Cft & Compensation Amount To be Paid Rs. 633,50,147- ( Six Crore Thirty-Three lakh
Fifty Thousand One Hundred Fourty-Seven oaly )

Seal of the Assessing Authority

V2

Executive Engineer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Gealogy Division,
WRD, Punjab.

Date ... 06.03,.2024
Place-Shri Anandpur Sahib
Certified copics of the assessment order may be obtiined from the office of the assessing

authority on payment to him a fee of Rs. 100/~ for each copy. The BRI will be deposited i"I"ij'
Non-Ferrous Mining and Metallurgical Industrial [02-Mineral Concession Fee Rent and Royalties.




.. 2B8-TO/R Notice Date:- 06.03.2024

Ta,
Siddhi Vinayak Stone Crusher,
Vill. Aligran, Teh. Nangal
Distt. Rupnagar

R-Motice No. | No. 499-500, Dated 23.03.2022 | & [ No. 1330-31, Dated 03.11.2022
| with the Total Quantity of 2,95,449.25 Cft.

S-Notice No. [ No. 113-14, Dated 10.04.2023 |, with the Total Amount of Rs. 2,72,880/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 1,62,30,908/- { One Crore Sixty-Two lakh Thirty
Thousand Five Hundred Thirty-Eight only ) into the nearest Government Treasury on or before
29'™ day of March, 2024 and to produce before the under signed a copy of the relevant treasury
Challan as proof of payment not later than the 31™ of March for violation of norms for mining, as
directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015.
Failing which the said sum of Rs, 1,62,30,908/- { One Crore Sixty-Two lakh Thirty Thousand Five
Hundred Thirty-Eight only ) will be recoverable from you as an arrear of land revenue.

s

Executive Engineer/Shri Anandpur sahib
. Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -
1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

information and further necessary action pleasa.
2] Sub Divisional officer (Nangal) with direction to ensure the delivery of this notice.



Assessment ense o,

The mine/quarry is situated in Village-Ailgran, Tehsil-Nangnl,

oot 3B

| g a —— N——
: Year of assessment 2024 Monilh in which the asscxament s made |

2. | Nuane of the Minelquarry assessed.

Ve

Lﬂl:!ll:ln of the M ITEJIMT}II

District-Rupnagn

" March 2024

o Migran
Village Ailgran, Tehsil-Nangal, District

4. | Full Postal Address,

Rupriagar.

Sickdhi \’i.r-!'tlt:r'lli Stone € rusher, Village |
Ailgran, Tehsil-Nangal, District Rupnagar

3. | RuleOrder under which tssessment 15 made,

Formula provided by The Hon'ble National |
Green  Tribwnal  Vide order dated
26,02.2021 in O.A No, 3602015

b

Total tones of mineral produced us determined on the basis of
books of sccount produced or to the best judgment of the

ussessing authority (reasons to be recorded),

2,95,449.25 Cft us per ficld Repor

7. | Amount of Compensation assessed ot the rate Per MT of mineral
produced on the basis of item-3 ahave

Ra. 1,62,30,908/-

* Formula used 1o calculate the compensation ameunt in item-7, which is hased on item-5 is

discussed as below--

RF = Risk factor

r = Discount Bate
n = Time period {in yrs.}
Met Present Valoe (NPV) = PV - D

= 1180707 MT) x (Ra. 4123/ per MT §
= ART49I2.625

L (D x RFWYL +1)"

PV = Present value of foregone Ecological Values
D =Market Value of Tllegally Extracted Maicrial { per MT )

«  On the basis of sbove Formulae Compensation samount as per Field condition is as follows -

D = { Qty. Extracted illegally in MT ) x { Market Rate per MT )

[ Mearket Rate is as per Masinuns perminied Crasher sale

Prige (T3 menioned in Panjab Crosher Paliy, 2023
NotificatioaDad 1204, 21

‘RF, *r 15 85 follow: RE=1,n =5, r=5%

From above,

(D x RFp= (487401 2625 & 1) = 4912 625

* As per Field cordition Severe Ecalogical Damage Risk Zone is considered for which value of 'n’,

PV =X [ (BT 202504 1+ 0U05)" + (487401 2625 1+ 0.058) 4 (87401 LA250 1+ 0/05)
FARTAO 2 A25N I (LOSY & (ARTA9) 2 A28 00 1+ BLBS) |

% = K, 20 INSHI0. 48/

NPV =P - )

= JN105E20.48 - dRT49] 26285
= Ha. 162 M908/-



mﬁrﬁzdﬂ in brief,

Ailgran Mine Site for which Recovery Notice o be issued for
4,95,440.25 Cft & Compensation Amount To he Paid Rs. 1,62,30,908/ { One Crore Sixty-Two lakh Thirty
Thousand Five Hundred Thirty-Eight anly )

Towal Mineral Extracted from

Seal of the Assessing Authority

2

Executive Engineer/Shri Anandpur Suhib,
Drainage-Cum-Mining & Geology Division,
WRD, Punjab,

Place-Shri Anandpur Sahik

Centified copies of the assessment order may be obiained from the office of the assessing
authority on payment to him a fee of Rs, 100 for cach copy. The amount will be deposited in
0853~ Non-Ferrpus Mining and Metaliurgical Industrial 102-Mineral Concession Fee Rent and
Royalties.”




06.03.
P

To,

Prithvee Stone Crusher,
Vill. Spalwan, Sub. Teh, Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No. 519-20 , Dated 27.09.2022 |, with the Total Quantity of 18,541 Cft
S-Notice No. No. 4570-71, Dated 03.11.2023 |, with the Total Amount of Rs. 1,22,926/-

Apart from above recoveries notice which has already been issued, pou are hereby
directed to pay the compensation Sum of Rs. 10,18,5764 { Ten lakh Eighteen Thousand Five
Hundred Seventy-Six only ) into the nearest Government Treasury on or before 29" day of
March, 2024 and to produce befare the under signed a copy of the relevant treasury Challan as
proof of payment nat later than the 31™ of March for violation of norms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. Failing
which the said sum of Rs. 10,18,576/- { Ten lakh Eighteen Thousand Five Hundred Seventy-Sin

only ) will be recoverable from you as an arrear of land revenue.

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,

WRD, Punjab

Copy the above |5 sent to ;-

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

information and further necessary action please.
2) Sub Divisional officer (Nurpur Bedi) with direction to ensure the delivery of this notice.



ORDER OF B@&sMENT

ASSESSMENT CAKC 0,

|T'[ Vear of assessment 2024 Month in which the assessment i macde

3 Name of the Mine/quarry assessed,

|
3| Location of the Mine/Quarry.

4. | Full Postal Address.

The mine/quary is siusted in Village- Swara, Suls Tehil- Nurpor bedi, Districi-Rupnagor

#* March, 2024

S

| Village- Swarn, sub, Telwil: Murpur bed),

Dintrict Rupnaghd, I
Prithvee Sione Crusher, Village- Swara,
Gub, Tehkil- Nurpur bedi, District RUpnagar: J
ied by Thee Hon'bie National

Farmula ﬁ-vlldl-d by The Hon

& Formula used to caloulaie the compe
diseussed as below:-

PV=  EN (DxRFW1+T)

PV = Prescnt value of forcgone Ecological Valses
D = Market Value of liegally Extracied Material | per KT )
RF = Riak factar
¢ = Dascount Ratc
n = Time period (m y75.)
Net Present Value (NPV) =PV - D

O the basis of above Formulas Compensation amou

pegtion amount in iteps=7, which is hased on e

% | RuleOrder under which assessment is made,
Green Tribunal  Vide order dated
L] 26.02.2021 in O.A No. 3602015
& | Total tones of mineral produced as determined on the basis of 18,541 Cft as per ficld Report
books of account produced or Lo the best judgment of the
assessing authority (reasons to be recorded).
7 | Amaount of Compensation assessed a1 the rate Per MT of mincrnl | Rs. 10,185,576/
produced on the basis of item-3 above
m=3 1%

nt as per Field condition 15 as finllow ==

D = { 1y, Exiracted illegally in MT ) x { Market Rate per MT )

= (741,64 MT) x (Rs. 412.5/- per MT)
= 305926.5

“RE', " is as follow: RF = I,n=5r=5%
From abive.

(D & RF) = (30592655 []= HSR26.5

PV = £ | (M5926.5)( 1+ 0.05)"
(305926.514 1+ 0.05)" |

PV = Re 132450062

NPV =1V -D
= | 324501 .63 - 105926.5
= [s, 1l 18,576/

As per Field condition Severe Eeological Damage Risk Zo

[ Market Rate is as per Maximm permimed Crasher sl
Price [C5F) mentionsd in Punjab Crusher Policy 2023

Natification Ded.02.08.23]

ne is conswdered for which value of ‘n’,

=+ (J5026, 5101+ O.05) 1 (3059265 1+ (L05Y + (05926, 50 1+ 0.05)" -
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Ass ey order i hrfef

Totg) Miners| Fxtencie [T

Swarn Ming Sile for wliich Recovery Nogjge fiy
& Compensatio Amount T e p

he ianueil fior 18,541 cny
il R, WL IHA 700  Ten liabe Iy
Six only

Flghteen Thommg Fivie Hunafred Seventy-

Sl of the Asseasing Autharity

7>

Executive Enginecr/Shri A page H-:h_rh.
I.'.Iuimgc-{fmn-h-lining & Greology Divikian,
WRD, Punjab,
N
Mo, 3 .................
Date ﬂﬁ{ﬁ!jﬂ!ﬂ ...........
Place-Shri Anandpur Sabiil



Ta,
5ai Stone Crusher,
Vill. Swara, Sub, Teh. Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No. 1550-51, Dated 14.11.2022 | & [ No. 1570-71, Dated 14.11.2022
| & [ No. 4118-19, Dated 12.10.2023 | & [ No.4926-27, Dated 23.11.2023] , with the Total
Quantity of 1,00,779.25 Cft

S5-Notice No. | No,427-28, Dated 18.01.2024 | & | No.4573-74, Dated 03.11.2023] & [ No.
461-62, Dated 19.01.2024] & [ No. 54B4-85, Dated 26.12.2023 | . with the Total Amount of Rs.

6,568,167 /-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 55,36446/- ( Fifty-Five lakh Thirty-Six Thousand
Four Hundred Fourty-Six oaly ) into the nearest Government Treasury on or before 29 day of
March, 2024 and to produce before the under signed a copy of the relevant treasury Challan as
proof of payment not later than the 31" of March for violation of nerms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. Failing
which the said sum of Rs. 55364465 { Fifty-Five lakh Thirty-Six Thousand Four Hundred
Fourty-5ix only ) will be recoverable from you as an arrear of land revenue,

\>

Executive Engineer/5hri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the abowve is sent to ;-

1) Superintendenting Engineer, Drainage-cum-Mining B Geology Circle Ropar for kind

information and further necessany action please.
2} Sub Divisional officer (Murpur Bedi) with direction to ensure the delivery of this notice.



ORDERY B fsrssMENT

e mine/quarry is situnted in Village- Swurn, Sub, Tehsil. Nurpur bedi, Disisict-Rupnagar.

A SCRECHL Case mg,

Green Tribunal  Wide  order
26,02.2021 in O.A No. 36072015

Year of assessment 2024 Month in which the nssessment is made &™ March 2024
Name of the Mrﬂr_"ql.lﬂﬁ e o © Swan
Location of the Mine/Quarry, Village- Swara, Sub. Tchail- Nurpur bedi,
4. | Full Postal Address, :?;:m?:::cmaé;:nhu Village-  Swara,
5. | Rule/Order under which nssessment i5 made, f::n-[::“;:‘ﬂ:::: L'::;ﬂ”;;“ﬁg’:::;l

dated

6. | Total tones of mineral produced as determined on the basis of 1,00,779.25 Cft as per field Repont

books of sccount produced or to the best judgment of the
assessing authority reasons to be recorded),

T. | Amount of Compensation assessed at the rate Per MT of mineral | Rs. 55,36,446/-
produced on the basis of iterm-2 above

*  Formula used to calculate the compensation amount in item-7, which is based on item-5 is
discussed as below:-

PV=  E% (DxRF}(I+ry

Y = Present value of feregone Ecological Values
D = Market Value of [begally Extracted Material ( per MT }

BF = Risk Factor
r = Discount Rate

n = Time perad {in yTs.)
Net Present Value (NPV] = FV =D

On the hasis of sbove Formulae Compensation amount as per Field condition is a3 follow -

D =( Oy, Extracted illegally in MT ) x | Market Rate per MT )

= [4031.17 MT) x (Rs. 4125~ per MT) [Market R is s per Maximuns permined Crasher sale
Peice (5P} mentinned in Pungab Crosher Policy,202]

= |ABEEST A
Motification Dad.02.08 23 ]

‘RF", 'r" iz as follow: RF =1, n=5,r=5%
From abowe,

(D x RF) = [ 166285762 x |} = [662R3T.62

PV = | (166385762114 0.05)' + (16628576200 1+ 0.05)" = (166285T.623( 1+ 0.05)" + {16628357.6214 1+ 0.05)
(FEBZAST.A2N 1+ D05 |

PY =R TI99300.0 76

NFY=PV-D
= F109303. 176 - 1662H5T.62

= Rs. 55,36, 44b/-

As per Field condition Severe Ecological Damage Risk Zone is considered for which value of *n’,

+
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Assessament order in briel
Mal Mineral Fwircted from Haripai
1.00,779.25 Ch & Compensation Amoun

Four Hundeed | vy Sy nly |

1

Mine Site for which Recovery Notice 1n be issped for

Tovbe Pl M, LLR Ty i1 rve lakk Thirty -Sin Thowsand

Seal of the Ansesning Authoriry

Vo

Uxecutive Fgineer Shr Anandpur Saliibs,
I.'nmlprl‘mrrh-'llmni & Cheokogy Divisiom,
WRIY, Munjab

M 311 ik
Dare 06022024
Place-Shri Anandpur Sahib

Certified copics of the assessment order may be obtained from the office of the assciaen g
authanty on payment to him o fee of Rs. V0K¥- for each copy. The amount will be deposied i “08S ).
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Rovyalbes =



